
THE CENTRAL ADMINISTRATIVE TRIBUNAL .. 

Applicant(s) 

Advocate for Applicant (s) 

NOTES OF THE REGISTRY 

' 

JAIPUR BENCH, JAIPUR 
. ORDER SHEET 

APPLICATION NO.: ________ ___;__ 

Respondent (s) 

Advocate for Respondent (s) 

ORDERS OF THE TRIBUNAL 

14.05.2008 

CP 2/2008 (OA No. 304/2006) 

:Mr. C. B. Shat.~ Counsel for applicant. 
Ab'. Gaurav Jain, Counsel for respondents. 

Learned counsel for the respondents submits the order of this 
'Inbun.a\ m fui-.; C?t.:.e \\?t.; heel\ C~mp\ied wit\\; Learned C~uru,e\ f~I 
the :applicant has afso no objection to it. 

TI1e case be listed before the Ron 'ble Bench on 26.05.2008 

OOj for orders. 

ahq 

26.05.2008. 

CP 2/2008 (OA No. 304/2006) 

Nh'. C.B. S~ Counsel for applicant. 
1\/b:. G.-mrav J.?in, Counsel for respondents. 

~7/r­
(GURMIT SINGH) 

DEPUTY REGISTRAR 

Heard ti1e learned counsel for the parties. · 

AHQ 

For the reasons dictated separately. the CP is disposed of. 

(1\1.L. CHA~l) 
}.1.E~ffiER \ .J) 
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IN THE CENTRAL AD1vJTh.lJSTRA TIVE TRIBUNAL 
JAIPUR BENCH 

hi pur, this the . 26th day of Ivlay, 200& 

CONTE:MPT PETITION NO. 2/2008 
L~ 

ORIGINA'I10N APPLICATION NO. 304/2006 

CORAIVI: 

HON'BLE l\1R. 1\!lL. CHAUHA..'t\J1 JUDICIAL NlElVffiER 
HON'BLE Am. J.P. SHUKLA, .IDAlll\lJSIRA.ffi·IJj AffiAIDER 

Hans Raj Soni son of Shti Jugal Kishore aged about 63 years .• resident of3/200 .• };"EB­
Exten.sion Near Transport Nagar, Alwar and ret1red on 30.<19.100,5 as Postal N.sistant, 

. AI war Head Post Office, Afwar; · 

..... APPUCANT 

(By Advocate: :Mr. C.B. Shatma) 

·VERSUS 

1. Shri Santosh Gauriar_. Chief Post IVIaster Genera~ Rajasthan Circle_..Jaipur. 
2. Srn:i B.L. ~1eena, Sr. Superintendent ofP{)<:.t Offices, Alwar Division, Alwar. 

. : ..... RESPONDENTS 

(By Advocate: :rvir. Gaurav Jain) 

ORDER (ORAL) 

The applicant has filed this Contempt Petition for the alleged violation of the· 

order dated 31.05.2007 passed in OA No. 304/2006 whereby this Ttibunal has directed 

the respondents to accord the benefit of higher pay scale under BCR to the applicant 

w.e.f .. 19.07.2005 with consequential benefits. 

\f~ 
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2. Notice of this application was giveri to the respondents. The respondents have 

filed their reply. In the reply! the respondents have stated that the order of this Tribunal 

has been ·complied with by granting the benefit of higher pay scale under the BCR 

Scheme w.e.f. 01.08.2005 instead of 19.07.2005 as totall8 days' period was treated as 

Dies Non. The respondents have further stated that the applicant has also been granted 

consequential benefits. This fact is not disputed by the learned counsel for the apJ)licant. 

3. In view of what has been stated above_, the present Contempt Petition has become 

infiuctuous and is accordingl:.v dismissed. Notices issued to the respondents are hereby 

discharged. - . · 

: //7/~u/ 
/3iJ.P. SHUKLA) 
v AlEAIDER (A.) 

AHQ 

(tvlL CHAUHAN) 
AffiMBER(J) 


